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Sub: Visit of Shri P.P. Mathur, Special Rapporteur, NHRC to Chhattisgarh
from 11" June to 13" June 2013.

-

. Dear Dv. Sodn
| I visited Chhattisgarh State from 1 _L’ “June to I j, June 2013. During
this visit I inspected District Jail at Kanker (Bastar) and held discussions
| with Chief Secretary and other senior officers to review implementation of
| Forest Rights Act. - :

| During my visit I obtained a report from the State Government on the

17" May 2013 incident at Edsameta (Bijapur district) for which Law

Division of NHRC had requested me by their letter dated 20-5-2013 (Case X N
No.463/33/17/2013-AFE/UC). A copy of the same is enclosed (Annexure-1). gf;(

I also enclose a _copy bf report bn_ the status of implementation of
Forest Rights Act iri Chhatisgarh State (Annexure-Il). ' -

During discussions with the Chief Secretary at Raipur, I was also
w apprised of the progress made in respect of review of delay in prosecution
|

-

and investigation of cases of under trial prisoners.in Jjails of Chhattisgarh.
A copy of the relevant information is enclosed (Annexure-I11).

%
! J‘ I would shortly be sending a detailed Note on the inspection of Kanker
‘ Jail. -
, ﬂ) ai
)7 7|, Enclgsures: As above.
n - ?y/ Ve, Aot Wit
A QL :
\ /\J j - £ NL\E Yours sincerely,
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(P.P. Mathur)
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Secretary General, NHRC, Mj& PN
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/-\ﬂ Nnexure .E:_ A

Review Meeting on Implementation of Scheduled Tribes and Other
Traditional forest Dwellers (Recognition of Forest Rights) Act 2006.
Dated 11-06-2013

In Chhattiisgarh State, the scheduled Tribes and Other Traditional Forest Dweliers
(Recognition of Forest Rights) Act 2006 and Rules 2008 is in effect from 1st Januar.
2008 and amended rules were implemented w.e.f. 6.9.2012.

As per provisions of CG Panchayat Raj Act & PESA, Gram Sabhas were organized a.
village level to reconstitute Village Forest Rights Committees in the month of Fehraar
2013 in the state. Second round of implementation of the Act is in progress accor¢:ng to
the calender prescribed by the SLMC

The State Level Monitoring Committee(SLMC) headed by the Chief Secretary has baer
constituted to monitor the progress of implementation guarterly at state level. In order to
speed up the execution a Sub Committee headed by the Chief Conservator of Forest ha:
also been set up.

e Emee 1 GTBW'I

£ LN

7,07,097 application for forest Rights had been received in the state. Till now 25¢29¢
Forest Rights Titles have been disbributed covering 225041 Ha of land. 41{76¢
applications have been rejected and 37035 applications are in process. District wise
detail is enclosed.

Under Community Forest Rights, out of 10581 applications recieved 5531 forest Rijht:
Tities have been distributed. 4230 applications were rejected and 832 applicativn are
under process.

District collectors have been asked to take the rejected applications treating them a:
appeal cases. Hon' Governor has authorized the Sub-Divisional Committee exercising
his powers under 5th Schedule of Constitution of India to take up suo motu rev'ﬁn o
rejected cases where they find some substance to do so.

As per Recommendations of the state level Sub Committee four master trainers fron
each District were trained who in turn trained the Officers and the members of the vil:age
forest committees

In order to ensure widespread publicity and awarness, 20000 copies of the FRA anc
amended Rules and 100000 pamphlets were distributed among Officials, Gram Sabtias
Village Forest Committees, Public Representatives and Village Panchayats.

91641 Forest Rights title holders were benefitted under different developmente
schemes. Land leveling of 27856 Right-holders was taken up under MGNREGA. &116¢

were distributed high quality seeds and fertilizers and 510 were provided with Irrigiesior
facilities.

63000 Forest Right Title Holders were allotted " Indira Awas", out of which 40000 are
under constructions.

More than 70% villages have not turned up for any kind of community claim . However
there is no restriction for the villagers to claim nistar rights and other developr aente.
uses of forest land permissible under Sec 3 (2) of the Act.

So far around 10000 claims of Particularly Vulnerable Tribal Groups (PTGs) have taer

. approved. All PTGs have been .provided some or other benefits under various
. -developmental schemes

3
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o
T - 1
Review Committe under Chairmanship of
Shrimati Nirmala Buch retd. Chief Secaretary, Government of
Madhya Pradesh to review the delay in prosecurtion and investigation

e

of Cases of undertrial_pjjfégngrsﬁj_gm jails of Chhattisgarh,
T ok g

Details of Metings of Committee

SI.No, Mecting /Date | Total Case Recomm- Not -+ Sent for Not
| Putup endation Recomm- {  next Consideration
: endation meeting
' 1 2nd Meeting 20 04 04 -- 12
| 04/05/2012 3 (Due to not
| complete)
-1 2 3d Meeting 44 08 35 01 | --
| 10/05/2012
N "‘—_‘*“'—'—_‘_'—-—_—'_‘—_‘_H_'_'_‘—_‘_"_"—"—"——-—-__—"_
3 | 4th Meeting 54 25 22 05 02
21/05/2012
4 | 5th Meeting 58 34 15 09 -
05/01/2013

! Tt
5 [6th Meeting 59

| 41 12 06
{ 06/05/2013

Total

Note :- The first meeting of Committee wag held on Dtd. 3rd May, 2012 and the
guidelines of working of Committee was decided. Total 235 Cases

; reviewed Out of which'in | 12 Cases it was recommended not to oppose

| the bail applications. Out of total 112 Cases, undertrials of I3 Cases were
granted bail by ther Court and in 10 cases the undertrials were acquitted by



